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Heard the learned counsel for the 4@5\/ R
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petitioner. Seen the memo filed by him = 13\\
seeking withdrawal of this case. It is
submitted by him that he hes been Oudsc A fp 197

assured by the Respondents that

compassionate appointment will be given pJene va)Pm.“&

to him once he withdraws the Ced. B )4

In view of this learned counsel for the I—f i

petitioner does not want to pursue the ¢

matter. The application is, therefore, 6@/ %ﬂ/ |

disposed of as withdrawn with liberty / |
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to the petitioner to approach the
Tribunal if he feels aggrieved.
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